
157 MMtwiAwwiwy KARTKA29,1913(Si4M4) Written Answers 158

basis of suciosa oonl«iit of 
sugaroana.

(5) Olhar tilings b«ingaqual,pi«f- 
aranca in lioensing w9 Im  givan 
to proposals fioffl lha Co-op- 
araliva Sador and tha Putilic 
Sactor, in that ordar. as oom- 
parad to tha Privata Sactor. In 
cas8 mors than on« application 
is racaivad from any zona of 
oparation, priority wW ba given 
to tha application racaivad aar- 
Kar. Howavar, in such casas 
also,prafaranoawillbagivan to 
tha Co-oparativa Sactor, fol- 
kwvad by tlw Public Sactor and 
tha Privata Sactor, in that order, 
even though tha applications of 
tha first two sectors maybe of 
a latar data.

(6) PrioritywiUconlinuatobegiven 
to sugar factories with capacity 
less than 2500 TCD to expand 
to tha atorasaid minimum eco­
nomic capacity.

(7) While granting Rcances for new 
units and expansion projects, 
the additional capacity to be 
created up to the end of the 
Eighth Plan. La. 1996-97, will 
be kept in view.

(8) While granting licancesfornew 
sugar factories, industrial U- 
cances In respect of down­
stream units for the use of mo­
lasses i.a. industrial alcohol etc. 
w9l be given rsadHy.

3. Ap îcations for licences will be 
initially saaaned by the Screen­
ing Committee ol the Ministry of 
Rwd. while considering such 
applications, the comments of the 
State Qovamments/Union Terri­

tory Administration ooncanr^ 
would also be obtained. Tha Stala 
Govarnmant/Union Territory 
Administration would be requiiad 
to furbish their comments within 3 
months of the receipt of communi­
cation from the Ministry of Food.

C. AppHcations for grant of industrial 
licences for the establishment of 
new sugar factories was wili aa 
expansionot existing units should 
ba submitted directly to the Sacra- 
tarial for Industrial Approvals in 
tha Department of Industrial De­
velopment in Form IL alongwith 
the prescritMd fee fo Rs. 2500/. A 
copy of the application, m ^  also 
be sent to Ministry of Food.

D. The procedure and guidelines, as 
given above, are brought to tha 
notice of the emreprenaurs for 
their infonnation and guidance.

SdA
(S.Bhavani) 

Deputy Secretary to the Govt, of India.

F.No.10 (7 4 V 9 1 -L P NewOeN, the 
8th November ,1991.

Fonwarded to press Information Bureau 
forgiving wide publicity to the cjtrtentsof 
the above press Mote.

Principal Information Offioer,
Press Information Bureau,
New Delhi.

Review of Norma for Uoansing

31. SHRI MORE^fWAR SAVE: WHI 
the Minister of FOOD be pleased to stato;

(a) Whether the Government liave
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mosived a representation from sugar indus­
try for a revisw of tfie Ucensmg norms 
formulaled by the previous National Front 
Government and rationalisation of sugar 
and cane price structure;

(b) U so. whether the Government pro­
pose tochange the guidelines for licensing in 
the sugar industiy; and

(c) if so, the detaSs thereof and if not, the 
reason therefor?

THE lUliNISTRY OF STATE IN THE 
IMINISTRY OF FOOD (SHRI TARUN 
GOGOI):(a)Yes,Sir.

(b) and (c) The Central Government 
have reviewed the Licensing Policy guide- 
ines issued earlier vide Press Note dated 
23.7.90 and have announced the revised 
Licensing Policy guidelines through Press 
Note dated 8.11.91. a copy of which is given 
in the attached statement.

STATEMENT

Government of India 
kttnistfy of Industry

Department of Industrial Development

PressttoteNo.16 
(1991 Series)

Subject: Guideines for fcensing of new
and expanskm of existing sugar 
factoiiesfortheSugarYear1991- 
92 and the 8th Year Plan (1992- 
93-1996-97).

A. The Government of India have re­
viewed the GuideHnes for Kcensing of new 
and axpanaion of existing sugar factories 
Issued vide this Ministiy’s Press Note No. 4 
(1000 Series) dated 23.7.1990. in supers- 
•Mionof the afford press Note, Government 
have fonnulaledttiefolowing revised guide-

(1) Newsugarfactorieswillcontinueto 
be licensed for a minimum eco- 
nomiccapacity of 2S00tonnescane 
crush per day (TCD). There will not 
be any maximum limit on such 
capacity. However, in areas sped- 
fied as industrial backward areas 
by the Government of India and 
certified by the Indian Council of 
Agricuhurai Research to be agro- 
climatically suited for development 
of sugarcane, licensing fo new 
sugar factories in the co-operative 
and public sectors would be al­
lowed for an initial capacity of 1750 
TCD subject to the condition that 
the units would expand their ca­
pacity to 2500TCD within a period 
of 5 years of going into production.

(2) Licences for new sugar factories 
will be issued subject to the condi­
tion that the di^ance between the 
proposed new sugar factory and 
an existing/already noensed sugar 
factory should be 25 kHometers. 
This distance criterion of 25 luns 
could, however, be relaxed to 15 
kSometers in special case where 
cane avaiiabiiity so justified.

(3) The basic criterion for grant of li­
cences for new sugar units would 
be their viability, mainly from the 
point of view of cane availability 
and potential for development of 
sugarcane.

(4) Afl new licences will be issued with 
the stipulation that cane price win 
be payable on the basis on sucrose 
content of sugarcane.

(5) Other things bebtg equal, prefer- 
ence in licensing wil be given to 
proposals from the Co-operative 
Sector and the pubHe Sector, in 
th« order, as compaiad to the Pri*
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' vale Saclor. In case more than one 
application is received from any 
zone of operation, priority will be 
given to the application received 
earlier. However, in such cases 
also, preference will be given to the 
Co-operative Sector, folbwed by 
the Public Sector and the Private 
Sector, in that order, even through 
the applications of the first two 
sectors may be of a later data.

(6) Priority will continuaeto be given to 
sugar factories with capacity less 
than 2500 TCD to expand to the 
aforesaid minimum economic ca- 
pacHy.

(7) While granting licences for new 
units and expansion projects, the 
add&ional capacity to be created 
up to the end of the Eight plan. i.e. 
1996-97.wittbel(ept in view.

(8) While grating licences for new 
sugar factories, industrial licences 
in respect of down-stream units for 
the use of molasses i.e. industrial 
alcohal etc. wHI be given readily.

B. Applications for licences will be ini­
tially screened by the Screening Committee 
of the Ministry of Food, while considering 
such appGcations,thecomntentsof the State 
GovemmentsAJnion Territory Administration 
concerned would also be obtained. The 
State GovemmentAJnion Tenritory Admini­
stration would be required to furnish their 
comments within 3 months of the receipt of 
communication from the Ministry of Food.

C. Application for grant of industrial II- 
CMoes for the establishment of new sugar 
factories as will as expansion of existing 
units should be submitted directly to the 
Secralarial for Industrial Approvals in the 
Department of bidustiial Development in 
FiOffl U. atongwMi ttte prescribed fee of

Rs.2500/-. A copy of the application may 
also be sent to Ministry of Food.

D. The procedure and guidelines, as 
given above, are brought to the notice of the 
entrepreneurs for their information and guid­
ance.

Sd/- 
(S. Bhavani)

Deputy Secretary to the Govt of India.

F.No.10 (74)/91-LP New Delhi, the 
8th November, 1991.

Fonwarded to Press Infomiatlon Bureau 
for giving wid publicity to the contents of the 
above Press Note.

Principal Information Officer,
Press Information Bureau,
New Delhi

Production capacity of Bharat 
Opthalmic Glass

33.SHRIBASUDEBACHARIA:Wiilthe 
PRIME MINISTER be pleased to state:

(a) Whether the Government are con­
sidering proposals for modernising and 
enhancing the production capacity of Bharat 
opthalmic Glass Ltd. at Durgapur, West 
Bengal; and

(b) if so, since when and the detak 
thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (SHRI P.K 
THUNGON):(a)and(b).Modemisationbein! 
a continuous process various proposals « 
enhance the preductionof Bharat Opthalmi 
Glass Limited at Durgapur through modern 
sation, renewal, replacement etc. are bein 
worked out No concrete proposal has as yi 
-emerged.




